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4. Whether it can be taught in a
recognised institution to produce doctors in
this system of medicine.
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MESSAGE FROM THE LOK SABHA

The Multimodal Transportation of
Goods Bill, 1992

SECRETARY-GENERAL; Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha:

"I am. directed to inform you that Lok
SaBha, at its sitting held on Thursday, 25th
February, 1993, adopted the following
motion in re-garc'. to the Multimodal
Transportation -at Goods Bill, 1992, which
was passed by Rajya Sabha on the 22nd
December, 1992 and laid on the Tabic of
Lok Sabha on the 23rd December, 1992: —
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'That this House recommends to Rajya
Sabha that Rajya Sabha do agree to leave
being granted by this House to withdraw
the Multimodal Transportation of Goods
Bill, 1992 which was passed by the Rajya
Sabha on the 22nd December, 1992 and
laid on the Table of this House on the
23rd December, 1992.

THE ELECTROPATHY SYSTEM OF
MEDICINE (RECOGNITION) BILL,
1991—Contd.
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fqar s v f5 39 wgfy % wA-
fafugt & gqw ¥ Wreg T TWHT
o areifas TaIeem Soder S
¥, gegiy faedy feaa fray o oy
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ot M FT G £ foe¥y w@Am
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ag aarqy F froredv fafer averss
T F WA A A F Wi
ITF 93N ETW 3@ W wif fa¥A
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safeat & s s fwied & WM @ T | SaF I FEWE,
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fasre & foww & Wi e, e
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AT IHF AE RN | ¢F 99
gfafa Tar @0 " S® wwafafy
F ft oAt fotd 7 & =te =8
RN faor 1 wfwT FE &
faq degfy «f FT A A TR T
T GIWEHE § ¢ WML Faer fEy
qyArAT ¥ &1 fET A g ot gE
g | TT a8 VWA § S 5
FIR UF U 3q & ;W =
TeEtERTT AE g ar v o
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T T A F @ E1 H g
q@AT =IgaT g F TN wwar @
& wifad Fmw ¥ ? g dag mew
fagas gifer wet § AfeT A=
fraraaT a4t @ar & @ s =g
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IYHT frrreaas AT 7 )
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qAT MT  FJqAT T & fao
Ay F L FA B fag grarfa
T o7 g% IAFT BT TMET EAT &
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); Mr. Minister, this Bill
wil Icontinue up to 5.05 p.m. because five
minutes have been taken for Papers Laid on
the Table of the House.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Mr. Vice-Chairman, Sir, I
appreciate very much the persistent tenacity of
the people who are propagating this system of
medicine in this countvy. Now, let me3 take
up the Statement of Objects and Reasons of
this Bill. Before I deal with the clauses of the
Bill, I would like to tell you what the object of
the Bill is. The object of the Bill Says— I do
not want to go into the entire details of the
Statement of Objects and Reasons. They have
spoken about the efficacy of the medicine. To
that extent this Bill will have no side-effect.
The medicines are prepared with the essence
of herbs and plants and this system is,
according to the Bill, known as electropathy
system and taught by the N.E.H.M. of India,
New Delhi, through a number of electropathic
institutions.

If we go into the very history of these
institutions, first of all, the system itself is not
recognised. Its efficacy or otherwise has not
been established. The various institutions are
run under different nomenclatures. Their
names are different, their degrees are different
and their teachers are different. If I can inform
the House, there is no teacher who is fully
trained or fully qualified in this system itself.
These teachers belong to the Indian system of
medicine  or modem  medicine  or
homoeopathy. These are the teachers who are
teaching the students.
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Look at the degrees. The degrees are not at
all  unliform. Without any tear of
contradiction, I must say that there is no
uniformity in the teaching itself.

SAURIN BHATTACHARYA:
Our country boarts of
is a part thereof.

PROF.
Unity indiversity!
unity in diversity. It

SHRI B. SHANKARANAND; I
agree with you. But there is no
unity in the system itself, leave alone
the diversity. 5.00 p.m. Now I do not

want to criticise the people
who are running these  colle
ges, but they should know

that they are opening such
colleges and  producing such  practi
tioners of medicine which is  not
known, which is said to be a new

one, even according to the person who
has established these institutions.

May I say Mr. Chairman, a word about
the system itseif? My friend. Ahluwaliaji,
referred to a committee established in 1988.
For the information of the Member and also
the House, may I say that tills committee
submitted its report in  December, 1990?
What were its recommendations?  There
was no unanimity on the nomenclature of the
degree awarded by various institutions.
The teachers in many such institutions are
qualified Homoeopaths or pracitioners of
Ayurveda. la some institutions the
teachers of modern system of medicines are
employed on a part-time basis. The
committee  further observed that the
principles of electro homoeopathy do not lend
themselves to scientific  analysis. The
materia medica is limited,
pharmacopoeia does not exist, and there are no
documents on clinical trials of drugs. So, in
this system electro  homoeopathic remedies,
cannot be accepted as effective remedies for
human ailments.

' SHRI S. s AHLUWALIA; There as no
pharmacopoeia for Ayurveda also.

[ RAJYA SABHA |
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SHRI B. SHANKARANANDA: I will
come to that. You cannot compare one part of
the medicine in one system with the whole of
another". That is not fair.

The hon. Member is a very well-read
person in this regard because he comes from
Bihar where a lot of herbs are grown and
wasted.

SHRI S. S. AHLUWALIA: No, no, it is
not a herbal medicine actually.

SHRIB. SHANKARANAND: Ayurveda
has grown in this country since thousands of
years. Charaka Sambiti; is a pharmacopoeia in
itself, it is well established. Is there anybody
in this country who wants to challenge
Charaka Samhita? No. But, there is no
Charaka Samhita in Electropathy. What can I
do? You are speaking of a medicine, a system
whose medicines are sold in foreign
markets.

This committee submitted its report. In the
meantime a Bill Was introduced in the Lok
Sabh? in 1991 by the hon. Member sitting on
that side. He himself was a Member of the
Lok Sabha at that time. That Bill was
discussed. The then Deputy Minister for
Health said that that would be considered. In
spite of it, the Bill could not get through in
Parliament. He made a certain promise
saying
that that would be considered. The people
interested in this system of medicine went to
the court.  They

got a stay order... (Interruptions)

SHRI SATYA PRAKASH MALAVIYA:
An experts' committee was also appointed.

SHRI B. SHANKARANAND: Yes. I am
coming to that. According to The direction of
the Deputy Minister an experts' committee
was appointed. Do you know what report the
experts' committee gave? If. I may point out,
four terms of reference were given to the
experts' committee. The experts' commtitee
consisted of the Additional Director-General
of Medicines, the Secretary.
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NEHM of India, the Advisor (Health) the
Director, CCRH, and the Director CDHI,
Lucknow. There were four terms of
reference: Whether the ele-ctro.homoeopathy
system is a well-established system; (2)
Whether it is a prevelant system and it has a
widespread network of practitioners, who are
practising in this system of medicine; (3)
whether sufficient literature is available; and
(4) whether it can be taught in a recognised
institution to produce doctors in this system
of medicine.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Minister, you en
continue on the next Private Members' day.

SHRI B. SHANKARANAND: If I am
siven ten minutes, I will finish it,

SHRI SATYA PRAKASH MALA-
VTVA: Private Members' time is over.

[ 26 FEB. 1993 ]

the Lok Sabha 326

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): If the House agrees, I
can extend the time for ten minutes for the
Minister to complete.

ot o faq dlew ©  SoTEw @Es,
5 F A0 E, rImwuEAn 1 e Tfeg)

THE VICE-CHAIRMAN (SHRI
NARAYANASAMY): Mr. Minister, after you
the Member also has to reply. Therefore, it
will go over for another day. You can reply on
the next Private Members' day.

Now. the House stands adjourned
till 630 p.m.. Saturday, 27th Febru
ary. 1993.

The House then adjourned at seven
minutes past five of the clock till
thirty minutes past six of the clock
on Saturday, the 27th February,
1993.



